
 

Cr. Case No.5283188/2016
STATE Vs. HARIBANS
FIR No.186 /2014 
PS Alipur

25.06.2020

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused. 

Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them to join the proceedings through

Video Conferencing. However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh / appearance of the

accused for 

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  25.06.2020



 

Ct. Case No.2534/2016 
NAVEEN KUMAR Vs. RAJESH 

25.06.2020

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: None for the parties. 

Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them to join the proceedings through

Video Conferencing. However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh / appearance of the

accused for 29.10.2020.

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  25.06.2020



 

Cr. Case No. 5296442/2016 
STATE Vs. SHABIR AHMAD
FIR No. 1122 /2015
PS Alipur

25.06.2020

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused. 

Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them to join the proceedings through

Video Conferencing. However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh / appearance of the

accused for 19.11.2020.

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  25.06.2020



 

Cr. Case  NO.888/2018 
STATE Vs. RAJPAL
FIR No. 362 /2017
PS Alipur

25.06.2020

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused. 

Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them to join the proceedings through

Video Conferencing. However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh / appearance of the

accused for 19.11.2020.

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  25.06.2020



 

Ct. Case No.2438/2018 
PRADEEP Vs. RAM PAL SINGH yadav (Advocate) 

25.06.2020

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: None for the complainant.

Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them to join the proceedings through

Video Conferencing. However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh / appearance of the

accused for 03.11.2020.

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  25.06.2020



 

Cr. Case No.1426/2019 
STATE Vs. DEEPAK
FIR No. 490 /2016
PS Alipur

25.06.2020

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused persons.

Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them to join the proceedings through

Video Conferencing. However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh / appearance of the

accused for 23.10.2020.

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  25.06.2020



 

Cr. Case No.6144/2019
STATE Vs. DHARMENDER KUMAR 
FIR No.114 /2019
PS Alipur

25.06.2020

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused. 

Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them to join the proceedings through

Video Conferencing. However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh / appearance of the

accused for 27.10.2020.

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  25.06.2020



 

Cr. Case No.5722/2019
STATE Vs. AMIT KUMAR 
FIR No.09 /2019
PS Alipur

25.06.2020

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused. 

Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them to join the proceedings through

Video Conferencing. However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh / appearance of the

accused for 10.11.2020.

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  25.06.2020



 

Cr. Case No.5286153/2016 
STATE Vs. RAJ MOHAN 
FIR No.342 /2014
PS Alipur

25.06.2020

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused. 

Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them to join the proceedings through

Video Conferencing. However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the matter be fixed for PE/appearance for 29.10.2020.

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  25.06.2020



 

Cr. Case No.4755/2018 
STATE Vs. RAHUL
FIR No.789 /2015 
PS Alipur

25.06.2020

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused. 

Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them to join the proceedings through

Video Conferencing. However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh / appearance of the

accused for 20.11.2020.

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  25.06.2020



 

Cr. Case No.5128/2018 
STATE Vs. MUNSHAD 
FIR No.598 /2013 
PS Alipur

25.06.2020

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused. 

Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them to join the proceedings through

Video Conferencing. However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh / appearance of the

accused for 23.10.2020.

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  25.06.2020



 

Cr. Case No. 1559/2019
STATE Vs. SHAMBHU KUMAR 
FIR No.462 /2018
PS Alipur

25.06.2020

Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for accused. 

Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them to join the proceedings through

Video Conferencing. However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh / appearance of the

accused for 23.11.2020.

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  25.06.2020



 

STATE Vs. Sunil @ Rinku @ Parveen 
FIR No.0137/2020
u/s 379/411 IPC
PS Alipur

25.06.2020

 Proceedings in the present matter have been conducted through
Video Conferencing with the consent of the parties.
 This is an application moved U/s 437 Cr.P.C for grant of bail filed
on behalf of accused, namely,  Sunil @ Rinku @ Parveen.
Present: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
 Sh. Sh. R.S. Yadav, Ld. Counsel for the accused  Sunil @ Rinku
@ Parveen.

 Reply filed by the IO through Mail/Whatsapp has been perused. 

Arguments heard through video conferencing. 

Learned counsel for the accused had submitted that the accused

has been falsely implicated in the present case and he is a law abiding citizen.

Ld. Counsel for the accused has further submitted that accused is in JC since

10.06.2019 and investigation  is  almost  complete  and recovery  has already

been effected. Ld. Counsel for the accused further submits that the accused

has no previous involvement in any case.. With these submissions, learned

counsel for the accused has prayed that the accused may be admitted to bail. 

Per  contra,  ld.  APP has  strongly  opposed  the  bail  application

stating that the allegations against the accused are serious in nature and if

enlarged on bail he would again indulge in the commission of similar offence. 

I have considered the rival submissions of the parties and perused

the report of IO. 

 As per the report of IO, the stolen mobile phone has already been

recovered  from  the  possession  of  the  accused  and  accused  is  no  longer

required for any custodial interrogation. Also, no further recovery is supposed

to be effected from the possession of the accused.



 

In the case in hand the accused has been in judicial custody since

10.06.2019 and as such no fruitful purpose would be served by keeping the

accused in  judicial  custody.  Hence,  accused is  hereby  admitted  to  bail  on

furnishing personal bond in the sum of Rs.30,000/- with one surety in the like

amount subject to the conditions that:-

  The accused shall appear in the court or before the IO as and

when directed and shall not commit an offence similar to the offence of which

he is an accused, or suspected of having committed.

  The accused shall not directly or indirectly make any inducement,

threat or promise to any person acquainted with the facts of the case so as to

dissuade him/her from disclosing such facts to the court.

  The  accused  shall  also  not  tamper  with  the  evidence  in  any

manner. 

Copy  of  this  order  be  uploaded  on  website  /  be  sent  to  Jail

Superintendent through email id / Whats App number of the counsel for the

applicant. 

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  25.06.2020



 

FIR No. 136/20
u/S : 336/323/387/34 IPC. 25/27 Arms Act
PS : Alipur 
State Vs. Deepak @ Badi

25.06.2020

 Proceedings in the present matter have been conducted through Video
Conferencing with the consent of the parties.
 This is an application moved U/s 437 Cr.P.C for grant of bail filed on
behalf of accused, namely,  Sunil @ Rinku @ Parveen.
Present: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
 Sh. Kundan Kumar, Ld. Counsel for the accused Deepak @ Badi.

 Arguments heard through video conferencing. 

Learned  counsel  for  the  accused  had  submitted  that  the

applicant/accused is the only male member of his family and his mother is ill since

last few days and he has been acquitted in most of the cases pending against him

which were petty cases of theft. 

 Reply filed by the  IO through Mail/Whatsapp has been perused.

 The perusal of the police report reveals that the accused is involved in

twenty other cases and is a member of Jitender Gogi gang. Moreover, two cases of

murder as well as several other cases of robbery are pending against him.  Thus, the

previous conduct of  the accused is not satisfactory and he is a habitual  offender

involved in heinous crime.

  In  view of  the  aforesaid facts  and circumstances,  this  Court  is  not

inclined to bail to the applicant/accused at this stage.  The present bail application is

accordingly dismissed.

  Copy of this order be uploaded on website/ be sent to the e-mail ID/

Whatsapp number of the counsel for applicant.  

         (JASJEET KAUR) 
           CMM (North): Rohini / 25.06.2020



 

FIR No. 148/20
u/S : 336/323/387/34 IPC & 25/27 Arms Act
PS : Alipur 
State Vs. Deepak @ Badi

25.06.2020

 Proceedings in the present matter have been conducted through Video
Conferencing with the consent of the parties.
 This is an application moved U/s 437 Cr.P.C for grant of bail filed on
behalf of accused, namely,  Sunil @ Rinku @ Parveen.
Present: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
 Sh. Kundan Kumar, Ld. Counsel for the accused Deepak @ Badi.

 Arguments heard through video conferencing. 

Learned  counsel  for  the  accused  had  submitted  that  the

applicant/accused is the only male member of his family and his mother is ill since

last few days and he has been acquitted in most of the cases pending against him

which were petty cases of theft. 

 Reply filed by the  IO through Mail/Whatsapp has been perused.

 The perusal of the police report reveals that the accused is involved in

twenty other cases and is a member of Jitender Gogi gang. Moreover, two cases of

murder as well as several other cases of robbery are pending against him.  Thus, the

previous conduct of  the accused is not satisfactory and he is a habitual  offender

involved in heinous crime.

 In  view  of  the  aforesaid  facts  and  circumstances,  this  Court  is  not

inclined to bail to the applicant/accused at this stage.  The present bail application is

accordingly dismissed.

 Copy of this order be uploaded on website/ be sent to the e-mail ID/

Whatsapp number of the counsel for applicant. 

  

            (JASJEET KAUR) 
           CMM (NORTH): ROHINI / 25.06.2020



 

CC No.4319/17
PS : Alipur
Rajender Singh vs. Pankaj Sharma

25.06.2020

Proceedings in the present matter have been conducted through
video conferencing with the consent of the parties.

  This is an application u/s for grant of bail u/s 437 Cr.PC on behalf
of accused applicant Pankaj Sharma.
Present: Ms. Aanchal Budhiraja, Ld. Counsel for complainant.
 Sh. Anil Kumar, Ld. Counsel for applicant/accused. 

 Arguments heard through video conferencing. 

Learned  counsel  for  the  applicant/accused  submits  that  the

applicant/accused  is  in  custody  since  21.02.2020  and  has  already  paid

substantial  amount  of  money to  the complainant  towards settlement  of  the

present  matter.   Learned counsel  for  the  accused  further  submits  that  the

accused  undertakes  to  honour  the  terms  and  conditions  of  settlement

agreement on being enlarged on bail.

 Per  contra,  learned  counsel  for  the  complainant  Ms.  Aanchal

Budhiraja submits that the accused is a habitual  defaulter and after having

entered into a settlement, he had paid a meager sum of Rs.6-7 lacs to the

complainant  out  of  the total  outstanding dues of  Rs.23 lacs approximately.

Learned  counsel  for  the  complainant  further  submits  that  accused  was

previously declared a proclaimed offender and NBWs were issued against the

accused on several  occasions during trial  of  the present  matter.   She has

further argued that the complainant is in dire need of money and is a senior

citizen suffering from various health problems.

I have considered the rival submissions of the parties. 

 Keeping in view the nature of offence and the period of custody



 

undergone  by  the  accused,  the  accused  is  admitted  to  bail  on  furnishing

personal bond in the sum of Rs.50,000/- with one surety in the like amount

subject to the conditions that :-

  The accused or family member of the accused shall pay at least a

sum of Rs.2 lacs to the complainant keeping in view the financial crises of the

complainant before the accused is enlarged on bail.   Besides, the accused

shall regularly appear in the Court on the date fixed and shall abide by the

terms and conditions of  settlement  entered into  between the parties  failing

which the complainant shall be at liberty to approach the Court for cancellation

of bail of the accused.  Application disposed of accordingly.

Copy  of  this  order  be  uploaded  on  website  /  be  sent  to  Jail

Superintendent through email id / Whats App number of the counsel for the

applicant. 

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  25.06.2020



 

FIR No. 37/2020
u/S : 25/54/59 Arms Act
PS : Crime Branch
State Vs. Noor Islam

25.06.2020

 Proceedings in the present matter have been conducted through
Video Conferencing with the consent of the parties.
 This is an application moved U/s 437 Cr.P.C for grant of bail filed
on behalf of accused, namely,  Noor Islam.
Present: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
 Sh. Sh. Aneesh Ali, Ld. Counsel for the accused Noor Islam.

 Reply filed by the IO through Mail/Whatsapp has been perused. 

Arguments heard through video conferencing. 

Learned counsel for the accused had submitted that the accused

has been falsely implicated in the present case and he is a law abiding citizen.

Ld. Counsel for the accused has further submitted that accused is in JC since

03.02.2020 and investigation  is  almost  complete  and recovery  has already

been effected. Ld. Counsel for the accused further submits that the accused

has no previous involvement in any case.  With these submissions, learned

counsel for the accused has prayed that the accused may be admitted to bail. 

Per  contra,  ld.  APP has  strongly  opposed  the  bail  application

stating that the allegations against the accused are serious in nature and if

enlarged on bail he would again indulge in the commission of similar offence. 

I have considered the rival submissions of the parties and perused

the report of IO. 

 As per the report of IO, one katta and a live cartridge has already

been recovered from the possession of the accused and accused is no longer

required for any custodial interrogation. 

In the case in hand the accused has been in judicial custody since

03.02.2020 and as such no fruitful purpose would be served by keeping the



 

accused in judicial custody. Hence, accused Noor Islam is hereby admitted to

bail on furnishing personal bond in the sum of Rs.30,000/- with one surety in

the like amount subject to the conditions that:-

  The accused shall appear in the court or before the IO as and

when directed and shall not commit an offence similar to the offence of which

he is an accused, or suspected of having committed.

  The accused shall not directly or indirectly make any inducement,

threat or promise to any person acquainted with the facts of the case so as to

dissuade him/her from disclosing such facts to the court.

  The  accused  shall  also  not  tamper  with  the  evidence  in  any

manner. 

Copy  of  this  order  be  uploaded  on  website  /  be  sent  to  Jail

Superintendent through email id / Whats App number of the counsel for the

applicant. 

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  25.06.2020



 

FIR No. 158/2020

u/S : 188 IPC
PS : Alipur 
State Vs. Abhishek Chodhary

25.06.2020

  Fresh charge sheet filed. It be checked and registered. 

Present:  Ld. APP for State.
Accused Abhishek Chodhary is stated to be charge sheeted without arrest but 
not present today. 
 
 File perused. 

A perusal of the charge sheet reveals that the material available on record is

prima  facie  sufficient  to  proceed  against  the  accused  for  the  alleged

commission of offence punishable under section 188 of IPC. 

Accordingly I take cognizance of the said offence u/s  190 of Cr.PC.

Issue summons to the accused along with notice to his  surety through IO,

returnable on 06.10.2020. 

  

         (JASJEET KAUR) 
           CMM (North): Rohini / 25.06.2020



 

FIR No. 223/2020
u/S : 188 IPC
PS : Alipur 
State Vs. Sharukh Khan

25.06.2020

  Fresh charge sheet filed. It be checked and registered. 

Present:  Ld. APP for State.
Accused Sharukh Khan is stated to be charge sheeted without arrest but not 
present today. 
 
 File perused. 

A perusal of the charge sheet reveals that the material available on record is

prima  facie  sufficient  to  proceed  against  the  accused  for  the  alleged

commission of offence punishable under section 188 of IPC. 

Accordingly I take cognizance of the said offence u/s  190 of Cr.PC.

Issue summons to the accused along with notice to his  surety through IO,

returnable on 06.10.2020. 

  

         (JASJEET KAUR) 
           CMM (North): Rohini / 25.06.2020



 

FIR No. 199/2020
u/S : 279/188 IPC & 32/179 M.V.Act
PS : Alipur 
State Vs. Rahul

25.06.2020

  Fresh charge sheet filed. It be checked and registered. 

Present:  Ld. APP for State.
Accused Rahul is stated to be on police bail but not present today. 
 
 File perused. 

A perusal of the charge sheet reveals that the material available on record is

prima  facie  sufficient  to  proceed  against  the  accused  for  the  alleged

commission  of  offence  punishable  under  section  279/188  IPC  &  32/179

M.V.Act. 

Accordingly I take cognizance of the said offence u/s  190 of Cr.PC

Issue summons to the accused along with notice to his  surety through IO,

returnable on 06.10.2020. 

  

         (JASJEET KAUR) 
           CMM (North): Rohini / 25.06.2020


